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ANZ GRI NDLAYS BANK LTD. & ORS. Appel | ant (s)

VERSUS
DI RECTORATE OF ENFORCEMENT & ORS.

(Wth appl n(s) for anmendnent of cause title)
W TH WP(CRL.)

Respondent ( s)

NO. 165 of 2004(Wth appln(s) for stay &V¥th office report),

Cvil Appeal NO 1749 of 1999(Wth office report),
Cvil Appeal NO 1750 of 1999(Wth office report),
Cvil Appeal NO 175181944 of 1999(Wth office report),

S.L.P(Crl) NO 1926-1927 of 2003(Wth appln(s) for stay),
S.L.P(Crl) NO 1940 of 2004 (Wth appln(s) for stay & Wth office report),S.L.P(Crl) NO 2090-

2091 of 2003(Wth appln(s) for stay),
S.L.P(Crl) NO 2214 of 2003(Wth appln(s) for
f 2002(Wth office report),

S.L.P(Crl) NO 2599 of 2003(Wth appln(s)
Wth office report)

S.L.P(Crl) NO 4795 of 2004(Wth appln(s)
S.L.P(Crl) NO 4992 of 2004(Wth appln(s) for
S.L.P(Crl) NO 4995 of 2003(Wth appln(s) for
) NO. 5073 of 2004(Wth appln(s) for c/delay
appl n(s) for stay),

S.L.P(Crl) NO 5130 of 2004(Wth appln(s) for
S.L.P(Crl) NO 612 of 2005(Wth
(Wth office report)
S.L.P(Crl) NO 613 of
(Wth office report)
S.L.P(Crl) NO 614 of
(Wth office report)
S.L.P(Crl) NO 615 of
(Wth office report)
S.L.P(Crl) NO 616 of
(Wth office report)

for

for

2005(W't h
2005(W't h
2005(W't h

2005(W t h

stay & Wth office report),S.L.P(Crl) NO 2286 o

perm ssion to place addl. docunments on record &
stay),
i npl eading party & Wth office report), S L.P(Cr

infiling SLP),S.L.P(Crl) NO. 5097 of 2004 (W'th

st ay)

appl n(s) for c/delay in filing SLP)
appl n(s) for c/delay in filing SLP)
appl n(s) for c/delay in filing SLP)
appl n(s) for c/delay in filing SLP)

appl n(s) for c/delay in filing SLP)

APPEAL(CRL) NO. 664 of 2002, APPEAL(CRL) NO. 847 of 2004(Wth appln(s) for ad-interimex-parte

stay) & Wth office report)and APPEAL(CRL) NO
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M. U A Rana, Adv.
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in SLP(Crl.) 1940/ 04M . Ghanshyam Joshi
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M. Partha Sil, Adv.

for R2 in SLP(Crl.) M. Pranab Kumar Millick
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5130 of 2004
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UPON hearing counsel the Court nade the foll ow ng

ORDER
M. K. K Venugopal, |earned senior counsel resuned his argunents at 10.35 a.m and concluded a
t 12.45 p.m Thereafter, M. T.R Andhyargujina, |earned senior counsel started his argunents
and concluded at 2.25 p.m Then, M. Ashok H Desai, |earned senior counsel started his argune
nts and concluded at 3.00 p.m Thereafter, M. P.P. Malhotra, |earned Additional Solicitor Gen
eral started his argunents and was on his legs till the rising of the Court. The matters rem

ai ned part-heard.
I.A ' No.7 in C A No.1748/99 (application for intervention)

We are not inclined to allow this application hence
the sane is rejected.

I.A.No.5 in C A No.1748/99(application for anendentn of cause
titled)

This application is allowed. The substitution is to

be carried out in the cause title.

SLP(Crl.)Nos. 1926-27/ 2003, 2090-2091/2003, 2214/2003, 2286/ 2002,
Crimnal Appeal No.664/2002 and SLP(Crl.)Nos.4795, 4992,
5073, 5097, 5130 of 2004 and 616, 615, 614, 613 and 612 of 2005.

These matters are delinked to be dealt with separately.
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